


Funding Conditions 
[bookmark: _Toc295915572][bookmark: _Toc131752524][bookmark: _Toc131753831][bookmark: _Toc131754302][bookmark: _Toc131754380][bookmark: _Toc131839194][bookmark: _Toc131840933][bookmark: _Toc131855178][bookmark: _Toc134875268][bookmark: _Ref135891724]Parties
Director of National Parks, ABN: 13 051 694 963 (DNP) 
«Host_Institution_Name», 
ABN: «Host_Institution_ABN» (Recipient)
«Grant number»
Agreed terms
1. Obligations of the Recipient
[bookmark: _Ref302125783][bookmark: _Ref322951140]Performance of the Project
[bookmark: _Ref202933538][bookmark: _Ref302126093][bookmark: _Ref166667393]The Recipient must perform the Project in accordance with the terms of this Agreement, the timeframes specified in the Schedule and all applicable laws.
[bookmark: _Ref321492756]Agreement Period
This Agreement commences on the Commencement Date and ends when the Recipient has performed its obligations under this Agreement to the DNP’s satisfaction or this Agreement is otherwise terminated under clause 19.
2. [bookmark: _Toc169668767][bookmark: _Toc169670823][bookmark: _Toc17604725][bookmark: _Toc131752601][bookmark: _Toc131855188][bookmark: _Ref133326416][bookmark: _Ref134865448][bookmark: _Ref166928691][bookmark: _Toc295915577][bookmark: _Ref302125611][bookmark: _Toc531770671][bookmark: _Ref83187843][bookmark: _Toc83445782]Recipient warranties
The Recipient warrants that:
(a) it has the right to perform the Project;
(b) it has, or is able to obtain, the written consent of any organisation that it will partner with or represent on the Project, including traditional owners (if relevant);
(c) it has not received funding through other initiatives or programs for substantially the same activities to be undertaken for the Project;
(d) it has no overdue reports or acquittals, under any contractual or statutory arrangement for funding with the DNP or any other Australian Government agency; and
(e) it has full power and authority to enter into, perform and observe its obligations under this Agreement.
3. [bookmark: _Ref321416409][bookmark: _Toc295915579]Conduct of the Project 
In consideration of the provision of the Funds, the Recipient must perform the Project:
(a) within the Project Period; 
(b) in accordance with all applicable laws; 
(c) so as to deliver the Project Outcomes and meet all reporting requirements; and 
(d) otherwise in accordance with this Agreement.
4. [bookmark: _Ref321416535][bookmark: _Ref333503300]Subcontracting and personnel
(a) The Recipient is fully responsible for the performance of the Project and must not (unless otherwise stated in the Schedule) subcontract any aspect of the Project.
(b) [bookmark: _Ref302125890][bookmark: _Toc17604738]The Recipient must ensure that the Personnel of the Recipient will perform work in relation to the Project in accordance with this Agreement. 
5. [bookmark: _Ref321415810][bookmark: _Ref32130930][bookmark: _Toc107638662][bookmark: _Toc131752637][bookmark: _Toc131754313][bookmark: _Toc131754391][bookmark: _Toc131839205][bookmark: _Toc131840944][bookmark: _Toc131855221][bookmark: _Toc134875279][bookmark: _Toc168811423][bookmark: _Toc295915583][bookmark: _Ref132445948][bookmark: _Ref132446426][bookmark: _Ref132447125][bookmark: _Toc134875282][bookmark: _Toc131757497][bookmark: _Ref131761258][bookmark: _Ref131833427][bookmark: _Toc131839208][bookmark: _Toc131840947][bookmark: _Toc131855231]Funds
[bookmark: _Ref321416418]Payment of the Funds
Subject to Parliamentary appropriation and to the provisions of this Agreement, the DNP agrees to pay to the Recipient the Funds at the times and in the manner specified in Item B(2) of the Schedule.
Use of the Funds
Funds provided under this Agreement:
(a) must only be used for the purposes of carrying out the Project and performing this Agreement;
(b) must not be used to cover the cost of any activities completed prior to the execution of this Agreement;
(c) must not, unless agreed by the DNP in writing, be used to cover the cost of any activities commenced but not yet completed prior to the execution of this Agreement; and
(d) [bookmark: _Toc192056232][bookmark: _Toc192056465][bookmark: _Toc192063244][bookmark: _Toc192063591][bookmark: _Toc192083134][bookmark: _Toc192056234][bookmark: _Toc192056467][bookmark: _Toc192063246][bookmark: _Toc192063593][bookmark: _Toc192083136][bookmark: _Toc192056236][bookmark: _Toc192056469][bookmark: _Toc192063248][bookmark: _Toc192063595][bookmark: _Toc192083138][bookmark: _Toc192056238][bookmark: _Toc192056471][bookmark: _Toc192063250][bookmark: _Toc192063597][bookmark: _Toc192083140][bookmark: _Toc192056240][bookmark: _Toc192056473][bookmark: _Toc192063252][bookmark: _Toc192063599][bookmark: _Toc192083142][bookmark: _Toc192056242][bookmark: _Toc192056475][bookmark: _Toc192063254][bookmark: _Toc192063601][bookmark: _Toc192083144][bookmark: _Toc192056244][bookmark: _Toc192056477][bookmark: _Toc192063256][bookmark: _Toc192063603][bookmark: _Toc192083146][bookmark: _Toc192056246][bookmark: _Toc192056479][bookmark: _Toc192063258][bookmark: _Toc192063605][bookmark: _Toc192083148][bookmark: _Toc192056248][bookmark: _Toc192056481][bookmark: _Toc192063260][bookmark: _Toc192063607][bookmark: _Toc192083150]are not to be applied towards administrative and other general costs of the Recipient unless any such costs are approved in writing by the DNP. 
Amount of Funds capped
The amount of Funds to be contributed by the DNP in relation to the Project will not exceed the maximum amount of Funds specified in Item B(1) of the Schedule. 
No liability for DNP
The DNP accepts no liability for any debts incurred by the Recipient, any monies owing by the Recipient to its personnel, any cost overruns or there being insufficient monies to complete the Project.
[bookmark: _Ref322950717]Management of the Funds
[bookmark: _Ref107038273]The Recipient must ensure that the Funds are held in an account in the Recipient’s name and which the Recipient solely controls, with a deposit-taking institution authorised under the Banking Act 1959 (Cth) to carry on banking business in Australia; and identify the receipt and expenditure of the Funds separately within the Recipient’s accounts and records so that the Funds are identifiable at all times.
Repayment of the Funds
[bookmark: _Ref195326222]If, on expiry or on any earlier termination of this Agreement, the DNP forms the reasonable opinion that any Funds have been used, spent or committed by the Recipient other than in accordance with this Agreement, the DNP may by written notice to the Recipient require the Recipient to repay that part of the Funds, and the Recipient must repay to the DNP the amount set out in the notice, within 20 business days of receipt of the notice. 
6. [bookmark: _Toc295899581][bookmark: _Ref321408047][bookmark: _Toc17604731][bookmark: _Toc131752630][bookmark: _Toc131855215][bookmark: _Ref216172952][bookmark: _Ref463682186]Taxes, duties and government charges
[bookmark: _Ref302125877][bookmark: _Ref169406182]In this clause 6, a word or expression defined in the A New Tax System (Goods and Services Tax) Act 1999 (Cth) (GST Act) has the meaning given to it in the GST Act.
[bookmark: _Toc133211670]Taxes
[bookmark: _Ref169946082]Subject to this clause 6, the Recipient must pay all taxes, duties, licensing fees or government charges imposed or levied in Australia or overseas in connection with this Agreement.
[bookmark: _Ref302125661]GST
(a) [bookmark: _Ref297293587][bookmark: _Ref103599881][bookmark: _Ref132530276][bookmark: _Toc133211601]If a party (supplier) makes a supply under or in connection with this Agreement in respect of which GST is payable, the recipient of the supply must pay to the supplier an additional amount equal to the GST payable on the supply.
0. [bookmark: _Ref333503370]  If specified in Item D of the Schedule, and on the basis that the Funding paid under this Agreement is:
(i) of a non-commercial, funding nature;
(ii) paid to a ‘government related entity’ for GST Act purposes; and 
(iii) sourced from an appropriation,
the parties rely on section 9-17(3) of the GST Act in determining that the payment of Funding is not consideration and that no GST is payable in respect of payment of Funding under this Agreement.
ABN
(a) Subject to clause 6.2, the Recipient warrants that it has an ABN, which it has correctly quoted to the DNP. The Recipient must immediately notify the DNP of any changes to the Recipient's GST status or ABN; and supply proof of its GST status, as and when requested by the DNP.
(b) [bookmark: _Ref312174157][bookmark: _Ref321408170]If the Recipient does not have an ABN the Recipient may lodge with the DNP a completed ‘Statement by a Supplier’ form claiming an exemption for lodging an ABN. 
(c) If the Recipient does not provide either an ABN or a completed ‘Statement by a Supplier’ form, then the DNP will withhold from the payment an amount of 46.5 per cent or such other amount as determined by the Australian Taxation Office from time to time.  
Not used.
7. [bookmark: _Ref321416466]Recipient Contributions 
(a) It is a condition precedent to the payment of the Funds under this Agreement that the Recipient must provide the Recipient’s Contributions as specified in Item C of the Schedule (if any).                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                       
(b) [bookmark: _Ref311798120]The Recipient must ensure that the terms on which any other funding or contributions are provided to the Recipient for, or in connection with, the Project are not inconsistent with the terms of this Agreement and do not in any way limit or affect the Recipient's ability to comply strictly with its obligations, or the DNP’s ability to exercise its rights, under this Agreement.
(c) [bookmark: _Ref316736231][bookmark: _Ref298134513]The Recipient must promptly notify the DNP if the total value of the Recipient's Contributions reduces, or if such a reduction is anticipated.
8. Assets
The Recipient must not use the Funds towards the purchase of Assets unless it has obtained the prior written approval of the DNP, which may be subject to any conditions the DNP may, in its absolute discretion, impose.
9. [bookmark: _Ref321411193]Records, reports and acquittals
Records and accounts
The Recipient must:
(a) keep comprehensive and accurate accounts and records of its use of the Funds, that can be separately identified from other accounts and records of the Recipient; and
(b) retain the accounts and records referred to in this clause 9 for the Agreement Period and a further period of seven years from the expiry or termination of this Agreement or such longer period as may be required by law.
Recipient must keep records
The Recipient must keep comprehensive written records of the conduct of the Project including the achievement of the Project Outcomes.
Provision of records to the DNP
The Recipient must:
(a) deliver information and other Material produced under or in connection with this Agreement and otherwise as reasonably required by the DNP; and 
(b) provide all information and other Material to the DNP in accordance with the timeframes specified in this Agreement and otherwise promptly upon demand.
Financial records
The Recipient must keep financial records relating to the Project so as to enable all revenue and expenditure related to the Project to be identified in the Recipient’s accounts and the Audit of those records.
[bookmark: _Ref310441100]Reports
(a) [bookmark: _Ref198107811][bookmark: _Ref198107003]Without limiting the Recipient's other obligations under this Agreement, the Recipient must provide to the DNP the reports in accordance with Item A(4) of the Schedule at the times, and substantially in the form of the template provided by the DNP from time to time (if any).
(b) If the DNP notifies the Recipient that a report submitted is not to the DNP’s satisfaction, the Recipient must make the required amendments and resubmit the report to the DNP. 
Participation in evaluations and analysis of the Project
(a) The Recipient must participate, at its own cost and as reasonably required by the DNP, in studies, evaluations, surveys, meetings and other activities intended to analyse the success of the Project or Program. 
(b) The Recipient agrees to make case studies, records and other information (including reports) available to third parties for the purposes of evaluation and analysis.
10. [bookmark: _Ref321415881]Audit and access
(a) The DNP or a representative may conduct audits relevant to the performance of the Recipient’s obligations under this Agreement. 
(b) The Recipient acknowledges and agrees that the DNP and any persons nominated by the DNP may, at reasonable times and on giving reasonable notice to the Recipient:
(i) access and inspect the Recipient’s premises and any Assets, wherever they may be located, to the extent relevant to the performance of this Agreement; and
(ii) require the Recipient (including its personnel) to provide records, documents and information relevant to the performance of this Agreement in a data format and storage medium accessible by the DNP.
11. [bookmark: _Ref321409126]Project Material and Intellectual Property Rights
[bookmark: _Ref161799972][bookmark: _Ref216087269]Intellectual Property Rights in Project Material 
(a) All Intellectual Property Rights in the Project Material vest in the Recipient upon their creation.
(b) All project outputs must be publicly released under a Creative Commons Attribution (CC-BY) Licence. 
[bookmark: _Toc215392641][bookmark: _Toc205099945]Project Material copies
On termination or expiry of this Agreement, or earlier if requested by the DNP, the Recipient must promptly deliver a copy of all Project Material then in existence to the DNP in an agreed format, or as otherwise directed.
[bookmark: _Toc215392642]Intellectual Property Rights warranties
(a) The Recipient warrants that anything done by the Recipient in the course of the Project, including in developing the reports, will not infringe the Intellectual Property Rights or Moral Rights of any person. 
(b) The Recipient further warrants that the DNP or its sublicenses will not, at any time, be infringing the Intellectual Property Rights or Moral Rights of any person when undertaking an activity allowed for under this Agreement or using Project Material in a manner consistent with the Creative Commons Attribution (CC-BY) licence. 
Licence to use DNP Material
(a) If the DNP provides any material to the Recipient, the Recipient must ensure that the DNP material is used strictly in accordance with any direction by the DNP.
(b) The DNP grants to the Recipient, a world-wide, royalty-free, non-exclusive, non-transferable licence to use the DNP material solely for the purpose of the Project.
12. [bookmark: _Ref323028525]Acknowledgement and project events
[bookmark: _Ref298136171][bookmark: OLE_LINK1][bookmark: OLE_LINK2]The Recipient must acknowledge, in the required form as set out in Item G of the Schedule, the support it has received from the DNP in all publications, promotional and advertising Materials, signs or plaques displayed at the location where the Project is undertaken, at any project event and otherwise at the times and in the manner as the DNP directs from time to time.
13. [bookmark: _Ref321492422][bookmark: _Ref321415938][bookmark: _Toc131757521][bookmark: _Toc131855241]Confidential Information
The Recipient must not, without the prior written consent of the DNP, disclose any of the DNP information that is confidential or which the Recipient has been informed by the DNP is confidential to a third party.
14. [bookmark: _Toc166386787][bookmark: _Ref170265481][bookmark: _Ref170265835][bookmark: _Ref170265858][bookmark: _Ref170265872][bookmark: _Ref170268738][bookmark: _Toc170295282][bookmark: _Ref170547268][bookmark: _Ref291668511][bookmark: _Toc295915589][bookmark: _Ref302125701][bookmark: _Ref321415967][bookmark: _Ref321415974]Protection of personal information
[bookmark: _Ref239581337]The Recipient must:
(a) use or disclose personal information obtained in relation to this Agreement only for the purposes of this Agreement;
(b) not do any act or engage in any practice that would breach an Australian Privacy Principle or National Privacy Principle under the Privacy Act 1988 (Cth); and
(c) immediately notify the DNP if the Recipient becomes aware of a breach or possible breach of any of its obligations under this clause 14.
15. [bookmark: _Ref321415989]Indemnity and release
(a) The Recipient indemnifies the DNP and its personnel against all losses reasonably sustained or incurred by the DNP arising out of or in connection with:
(i) any negligent, unlawful or wilfully wrong act or omission of the Recipient or its subcontractors or personnel; or
(ii) [bookmark: _Ref162332432]any breach of this Agreement.
(b) The Recipient releases the DNP and its subcontractors and personnel from:
(i) all claims, actions, demands and proceedings which it may have, or claim to have, or but for this release might have had, against the DNP arising out of this Agreement or in any way connected with the performance of this Agreement; and
(ii) all liability of the DNP arising out of this Agreement.
16. [bookmark: _Toc169668778][bookmark: _Toc169670834][bookmark: _Toc131757503][bookmark: _Ref131760086][bookmark: _Ref131760360][bookmark: _Ref131833203][bookmark: _Toc131839210][bookmark: _Toc131840949][bookmark: _Toc131855236][bookmark: _Toc134875286][bookmark: _Ref135900015][bookmark: _Ref135985736][bookmark: _Ref166544753][bookmark: _Ref169418777][bookmark: _Toc295915587][bookmark: _Ref302125914][bookmark: _Ref321416008][bookmark: _Ref321416018][bookmark: _Ref321416571][bookmark: _Ref322953653]Insurance
The Recipient must have and maintain the insurances as described in Item E of the Schedule and if requested, provide to the DNP, current relevant confirmation of insurance documentation from its insurers.
17. [bookmark: _Toc291675235][bookmark: _Toc295915591][bookmark: _Ref169078379][bookmark: _Ref132518509][bookmark: _Ref132603843][bookmark: _Ref133138259][bookmark: _Toc133211614][bookmark: _Ref162959430][bookmark: _Ref135199473]Conflict of interest
In the event of a conflict of interest, the Recipient must notify the DNP immediately in writing and fully disclose all relevant information relating to the conflict and take such steps as may be required by the DNP to resolve or otherwise deal with the conflict.
18. [bookmark: _Toc169668785][bookmark: _Toc169670841][bookmark: _Ref24166296][bookmark: _Toc131757573][bookmark: _Toc131839221][bookmark: _Toc131840960][bookmark: _Toc131855272][bookmark: _Toc134875294][bookmark: _Toc295915596]Dispute resolution
The parties must endeavour to resolve any dispute under this Agreement by mediation or other dispute resolution method before they commence legal proceedings (except proceedings for urgent interlocutory relief).
19. [bookmark: _Toc83448200][bookmark: _Ref131742108][bookmark: _Toc131757583][bookmark: _Ref131759012][bookmark: _Ref131761297][bookmark: _Toc131839222][bookmark: _Toc131840961][bookmark: _Toc131855282][bookmark: _Toc134875295][bookmark: _Ref166930137][bookmark: _Toc295915597][bookmark: _Ref298424600]Termination
[bookmark: _Toc487608165][bookmark: _Ref487859239][bookmark: _Toc531770685][bookmark: _Ref66782208][bookmark: _Toc83448201][bookmark: _Toc131757584][bookmark: _Toc131855283]Termination and reduction for convenience
[bookmark: _Ref487859286]The DNP may, by written notice, terminate this Agreement at any time. 
[bookmark: _Toc487608166][bookmark: _Ref487858651][bookmark: _Ref487858859][bookmark: _Ref487859472][bookmark: _Ref493317362][bookmark: _Ref493317557][bookmark: _Toc531770686][bookmark: _Toc83448202][bookmark: _Toc131760786][bookmark: _Toc131855284]Termination by the DNP for default
(a) [bookmark: _Ref131759018]The DNP may terminate this Agreement effective immediately by giving notice to the Recipient if:
(i) the Recipient breaches a material provision of this Agreement where that breach is not capable of remedy or where the Recipient fails to remedy the breach within 14 days after receiving notice; or
(ii) an event specified in clause (b) happens to the Recipient.
(b) [bookmark: _Ref170535729]The Recipient must notify the DNP immediately if the Recipient ceases to be able to pay its debts as they become due and payable, enters into liquidation, has a controller or managing controller or liquidator or administrator appointed, or is declared bankrupt or assigns his or her estate for the benefit of creditors or any analogous event occurs.
20. [bookmark: _Ref321416578]Notices
[bookmark: _Toc131760794][bookmark: _Ref131834367][bookmark: _Toc131855292][bookmark: _Ref310491622][bookmark: _Ref310494033][bookmark: _Ref321415670][bookmark: _Ref527436195]Service of notices
A party giving notice or notifying under this Agreement must do so in English and in writing or by Electronic Communication:
(a) directed to the other party’s contact person at the other party’s address (as set out in Item 0 of the Schedule and as varied by any notice); and
(b) hand delivered or sent by prepaid post or Electronic Communication to that address.
[bookmark: _Toc131760795][bookmark: _Toc131855293][bookmark: _Ref288823599][bookmark: _Ref298231169]Effective on receipt
A notice given in accordance with clause 20.1 takes effect when it is taken to be received (or at a later time specified in it), and is taken to be received:
(a) if hand delivered, on delivery;
(b) if sent by prepaid post, on the second business day after the date of posting (or on the seventh business day after the date of posting if posted to or from a place outside Australia); or
(c) if sent by Electronic Communication, at the time that would be the time of receipt under the Electronic Transactions Act 1999 (Cth),
but if the delivery, receipt or transmission is not on a business day or is after 5.00pm on a business day, the notice is taken to be received at 9.00am on the next business day.
21. [bookmark: _Toc295915598][bookmark: _Ref487859496]Survival
Clauses 5 (Funds), 9 (Records, reports and acquittals), 10 (Audit and access), 13 (Confidential Information), 14 (Protection of personal information), 15 (Indemnity and release), 16 (Insurance), 22.1 (Relationship) and 23 (Definitions and interpretation) survive the expiry or termination of this Agreement. 
22. [bookmark: _Toc107222011][bookmark: _Toc131760796][bookmark: _Toc131839227][bookmark: _Toc131840966][bookmark: _Toc131855294][bookmark: _Ref131926970][bookmark: _Toc134875299][bookmark: _Ref135818485][bookmark: _Ref166580504][bookmark: _Toc295915599]Miscellaneous
[bookmark: _Toc131760807][bookmark: _Toc131855305][bookmark: _Ref321416048][bookmark: _Ref321416058]Relationship
The parties must not represent themselves, and must ensure that their officers, employees and agents do not represent themselves, as being an officer, employee, partner or agent of the other party, or as otherwise able to bind or represent the other party.
Governing law and jurisdiction
This Agreement is governed by the law of the Australian Capital Territory and each party submits to the non-exclusive jurisdiction of the courts of the Australian Capital Territory.
Counterparts
This Agreement may be executed in counterparts. All executed counterparts constitute one document.
Entire agreement
This Agreement constitutes the entire agreement between the parties in connection with its subject matter.
Variation
No variation of this Agreement is legally binding upon either party unless in writing and signed by both parties.
23. [bookmark: _Ref321416071]Definitions and interpretation 
[bookmark: _Ref302130684]Definitions
In this Agreement:
Agreement means this agreement between the DNP and the Recipient, as amended from time to time, and includes its Schedule.
Agreement Period means the period specified in clause 1.2.
Asset means any item of tangible property purchased or leased either wholly or in part with the use of the Funds with a value at the time of acquisition of $5,000 or more, excluding GST.
Commencement Date the date on which this Agreement is executed by the last party to do so.
Conditions mean these Funding Conditions.
Confidential Information means information that is by its nature confidential and
(a) is designated by a party as confidential; or
(b) a party knows or ought to know is confidential,
but does not include information which is or becomes public knowledge other than by breach of this Agreement or any other confidentiality obligation.
DNP Material means any Material provided to the Recipient by the DNP.
Electronic Communication has the same meaning as in the Electronic Transactions Act 1999 (Cth). 
Funds means the amount specified in Item B(1) that is payable by the DNP to the Recipient under this Agreement.
Intellectual Property Rights means all intellectual property rights including copyright and Moral Rights.
Item means an item in the Schedule to this Agreement.
Material means any software, firmware, documented methodology or process, documentation or other material in whatever form, including without limitation any reports, specifications, business rules or requirements, user manuals, user guides, operations manuals, training materials and instructions, and the subject matter of any category of Intellectual Property Rights.
Moral Rights means the right of integrity of authorship (that is, not to have a work subjected to derogatory treatment), the right of attribution of authorship of a work, and the right not to have authorship of a work falsely attributed, as defined in the Copyright Act 1968 (Cth).
Project means the Project described in Schedule 2. 
Project Material means any document or deliverable to be prepared by the Recipient in the course of performing the Project.
Project Outcomes the outcomes described in Item A(3) of the Schedule.
Project Period means the period specified in Item A(2) of the Schedule.
Recipient Contributions means the recipient contributions specified in Item C(1) of the Schedule.
Schedule means the schedule to this Agreement.
Interpretation
If there is inconsistency between any of the documents forming part of this Agreement, those documents will be interpreted in the following order of priority to the extent of any inconsistency:
(a) these Conditions;
(b) the Schedule; and
(c) documents incorporated by reference in this Agreement. 
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[bookmark: _Toc321404371]The Schedule
Project title: «Project_Title»
Grant number: «Grant_No»
Recipient: «Host_Institution_Name», ABN: «Host_Institution_ABN»

Researcher: «Applicant_Salutation» «Applicant_First_Name» «Applicant_Surname»
A. [bookmark: _Ref322951746]Project (clauses 1.1, 3, 9.5 and 23.1) 
(1) [bookmark: _Toc18468250]Project Aim
[Insert Project Aim.]
(2) [bookmark: _Ref322956446]Project Period
The Project Period commences on 1 January 2018 and ends on 31 December 2018.
(3) [bookmark: _Ref322956401]Project Outcomes
[Insert Project Outcomes.]
(4) [bookmark: _Ref323028305]Reports
The Recipient is required to provide the following reports as per the milestones listed in Item B(2):
Progress Report;
Final Report;
Financial Report; and
Any other reports as required by the DNP.
Templates for these reports can be downloaded from the ABRS website: 
http://www.bushblitz.org.au/applied-taxonomy-grants.php
Report should be submitted by the Recipient contact to the DNP contact via email, in the first instance.
(5) Milestones
All milestones associated with this project are listed in Item B(2).
B. [bookmark: _Ref322955879]Funds (clause 5)
(1) [bookmark: _Ref322955925]Maximum amount of Funds
The maximum amount of Funds payable by the DNP under this Agreement will be $16,500 (GST inclusive).
(2) [bookmark: _Ref322955875]Payment
The Funds will be paid in accordance with the following milestones table:
	No.
	Milestone description
	Milestone date
	Amount (GST inclusive)

	1 
	Payment 1 – First Year
Signing of Agreement by the DNP
	1 January 2018
	$9,900 

	2 
	Delivery of Progress Report to the DNP(for period 1 January 2018 to 31 July 2018)
	1 August 2018
	Not applicable

	3 
	Acceptance of Progress Report by the DNP
	August 2018
	$6,600 


	4 
	Completion Date
	30 November 2018
	Not applicable

	5 
	Delivery of Financial Report and Final Report to the DNP (for period 1 January 2018 to 30 November 2018)
	1 December 2018
	Not applicable

	6 
	Acceptance of Financial and Final Report by the DNP
	December 2018
	Not applicable


C. [bookmark: _Ref322956052]Recipient contributions (clause 7)
(1) [bookmark: _Ref322956479]Recipient’s Contributions
The total amount of the Recipient’s Contributions is $[insert amount] (GST exclusive) and must be paid in accordance with the following table. 
	No.
	Recipient’s Contributions
	Due date

	1 
	(Include details from budget table in application form)
	[Include $ value exclusive of GST]
Due over the life of the project

	2 
	(Include details from budget table in application form)
	[Include $ value exclusive of GST]
Due over the life of the project

	TOTAL (GST exclusive)
	$[Insert total amount (GST ex)]


D. [bookmark: _Ref333503411][bookmark: _Ref322955852]GST (clause 6.2)
[bookmark: _GoBack]Clause 6.2(b) does not apply.
E. [bookmark: _Ref322956240]Insurance (clause 16)
The Recipient must have and maintain the following insurances as at the Commencement Date:
(1)  workers' compensation insurance as required by law; and
(2) public liability insurance and professional indemnity or errors and omissions insurance to the value of $5 million. 
F. Confidential Information (clause 13)
DNP Confidential Information: Not Applicable

Recipient's Confidential Information: Not Applicable
G. [bookmark: _Ref322956183]Acknowledgement (clause 12)
The Recipient must acknowledge the provision of the Funds by the DNP:
(1) at a minimum, in the following way:
“The « Project_Title» is supported through funding from the Australian Government’s Australian Biological Resources Study (ABRS) Bush Blitz Strategic Taxonomy Grants Scheme
(2) in any other form required by the DNP
[bookmark: _Ref322956261]

H. Contact details (clause 20)

	DNP representative 
	Position: Bush Blitz Grants Officer
Phone: 02 6250 9433
Email: abrs.grants@environment.gov.au

	DNP address for notices
	Position: Bush Blitz Grants Officer
The DNP 
Postal address: GPO Box 787, Canberra, ACT, 2601
Physical address: Australian National Botanic Gardens, Clunies Ross Street, Acton, ACT, 2601
Email: abrs.grants@environment.gov.au

	Recipient representative 
	Name: «Administration_Contact_Salutation» «Administration_Contact_First_Name» «Administration_Contact_Last_Name»
Position: «Administration_Contact_Title»
Phone: «Administration_Contact_Phone»
Email: «Administration_Contact_Email»

	Recipient address for notices
	Institution: «Host_Institution_Name»
Name: «Administration_Contact_Salutation» «Administration_Contact_First_Name» «Administration_Contact_Last_Name»
Position: «Administration_Contact_Title»
Postal address: « Host_Institution_Postal_Address», «Host_Institution_Postal_Address__Ci», «Host_Institution_Postal_Address__St», « Host_Institution_Postal_Address__Po»
Physical address: «Host_Institution_Street_Address», «Host_Institution_Street_Address__Ci», «Host_Institution_Street_Address__St», «Host_Institution_Street_Address__Po»
Email: «Administration_Contact_Email»

	Researcher 
	Name: «Applicant_Salutation» «Applicant_First_Name» «Applicant_Surname»
Phone: «Applicant_Phone»
Email: «Applicant_Email»

	Researcher address for notices
	Name: «Applicant_Salutation» «Applicant_First_Name» «Applicant_Surname»
Postal address: «Applicant_Postal_Address», «Applicant_Postal_Address__City», «Applicant_Postal_Address__State», «Applicant_Street_Address__Postcode»
Physical address: «Applicant_Street_Address», «Applicant_Street_Address__City», «Applicant_Street_Address__State», «Applicant_Street_Address__Postcode»
Email: «Applicant_Email»
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SIGNED for and on behalf of the Director of National Parks, ABN 13 051 694 963 by a duly authorised representative

	
	

	
	
	

	Name of authorised representative (print)

	
	Name of  witness (print)


	Signature of authorised representative
	
	Signature of witness 

	
	
	

	Date
	
	Date



	SIGNED for and on behalf of «Host_Institution_Name», ABN: «Host_Institution_ABN» by a duly authorised representative who warrants that they have the authority to sign this Agreement on behalf of «Host_Institution_Name»
	
	



in the presence of:

	

	
	

	Name of authorised representative (print)
	
	Name of  witness (print)


	Signature of authorised representative 
	
	Signature of witness 

	
	
	

	Date
	
	Date



[image: 635370722@26042011-2CCD]
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[bookmark: Annexure_A][bookmark: _Toc331412670]Annexure A – Project Budget

[Insert Project Budget and Justification]
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